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1918 : Pb. 

Scope of order of restriction. 

(a) Order of restrict ion against habitual offenders. 

(b) Joint proccedings and record. 

Procedure in making order of restriction. 

Issue of warrant in lieu of or in addition to summons. 

Discharge of person informed against 

Making of order of restriction. Pmiculars to be specified 
in order of restriction. 

(i) Order of restriction under Section 123(3) of 
Criminal Procedure Code. 

(ii) Order o f  restriction against convicted offender. 

Means of livelihood within area of I-estriction. 

Change of area where means of Iivelihood are insufficient. 

Power to cancel order of restriction. 

Power to substitute or add order of restriction for or to 
bond for good behaviour. 

Appeal. 

Applicabihty ofthe Code of Criminal Procedure to appeals 
and revisions. 

Arrest of person found beyond prescribed limits. 

Power to make rules. 

(i) Penalties. 

(ii) Period of imprisonment to be excluded from period 

of order of restriction. 
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1918 : Pb. Act V] KESTRICTTtON OF HABITUAL 39 1 
OFFENDERS 

'THE RESTRICTION OF HABITUAL OFFENDERS 

(PUNJAB) ACT, 19 18 

Pm-JAEI ACT 5 1% 1918 

[Received the assent of the Lieutiet~atrt-governor of the PutIjab 

071 iJie 14th March, 1918, ar~d rhnt of the Governor-Ge~leral on the 
2nd April, 1918, and ~rrnsjiust publisllcd the P~ctgab Gazette, of 

the 26/11 April, 1918.] 

1. For Slatemcnt ofObjects and Rcasons, see Prrtrjab Gors~te, 1 91 8, Part V, pag6 
53 to 55, for Report or ScIccI Commitlee. see Putli~~h (hzelte, Part V, pdgcs 
59 -63, for Proceedings in Cou~~cil, see ihid, Part V, 191 8, pages 15 - 2 I ,  
109--130, and 132-150. 

2. Stu  Ao!jc~h (kerre, 1918, P x l  V, pages 340 ro 342. 
3. For Statcrueu~ of Objects and Rcasons .vet. Errst I'urrj~th (;u~e!le. 1949 

(Ex~aordisary), p. 966; and lor Procccdiugs in Asscnibiy sec Easr Pu~ijub 
Lcgislutivc Asscaibly Dcbatcs. Vol. JV. P ~ g c s  1 (4.11 and I (45). 

4. For S ~ a t c t i ~ c ~ t ~  of Ohjw~s  ;!lid Kudsou.s. .TI.,, 13itrrlirh ( ; t t : t , t t~  [Extr;lnrtlisrdryj. 

1960. pagc 594. 
i For Srzltanc111 or Objccis , ~ n t l  R c a w ~ ~ s ,  .YPP I'ur~jrth ( ; r r  -(,:I(, [Exlr;~ordi~iary]. 

I 'lh-4. pi\gcs 9:s 37. 

0 S I ~ ~ ~ C I I I C I I I  o I ' O I ~ ~ C I . ~ ~  ; I I I ~  H c ~ I ~ ~ I I ~ , .  %(.in 11111;1111111 t h t t r +  I l:\lr;iordi~,i~rvl. 

dalcd 2'11h Ottrrbcr. ! YbH 

I 

Ycar 

1918 

2 

No. 

5 

3 

Shod tillc 

The Rcsuicuon 
of Habitul 
offenders 

(Punjab) 
Act. 1918 

1 

Whether rcpcald or ohcrwi~:  affcckd 
by legislation 

hmdd, Govcmmcnt of Indin 
(Adaptahan of Indian Laws) Ordcr, 1937. 
Amend& by k t  hnjab Act 21 of 1949'. 

A m d c d  by Ahphtion o C l ~ w s  Ordcr, 

1950. 
h d d  by Adapttion of L w s  (Third 
Anmdmnt) Ordcr, 195 1. 

Exlcnded to thc tcrritorics which immdialely 

bcfow UIC 1st  Novrmbcr. 1956, wcm a m p r i d  
in Iht State of Patial~ and Fast Punjah Shtcs 

Union by Yunjah Act 23 of 1960'- 
Amcndd by Funjab Act 25 of 1964*. 

Amended by Ilnryana Adaptation or Laws 

(Shtc and Concurrent Suhjccu) O&r, 1 Y5R6. 
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3 2 I S  I \ 1 1 .  I I I ] I 9 14 : Pb. A d  I I 
I >l.-];l.-. I Il..{<S 

Ac/  J ~ I .  I ' c . T O ' ~ C ~ ~ / ? . ~  t / l C  ~ ~ O V ~ ~ l ~ J P l l / S  OJ / j f l / l i f l f ( l /  

offeerlrlws i ~ i  '[Hr~t::,rnr!] rtntl for rcclnil-ii~g than 10 repod 

tl~cmsrlvct~. 

WIIEKEAS it is expedient to make provision for restricting 

the movements of habitual offenders in 'Maryana and requiring 

habitual offenders in 'Haryana to report themselves, and 

whereas the previous sanction of the Governor-General in 

Council has been obtained under section 79(2) of the 

Government of India Act, 1 9 1 5, to the passing of this Act : I t  

is hereby enacted as follows :- 

Tilal and extalt. 1 .  (4 This Act may be called the Restriction of Habitual 
Offenders (Punjab) Act, 19 1 8. 

(b) It extends to [Haryana]. 

Scopc of order of 
restriction. 

2. An "Order of restriction" passed under this Act 

may restrict a person in his movements to any area prescribed 
in the order; or 

it may require a person to report himelf at times and 
places and in the mode prescribed in the order; or it may do 
both. 

\ 

Ordcr of 3. (n;) Inany case in whichaMagistratemayunder the 
reslriclionagainfl provisions of section 1 1 0 of the Code of Criminal Procedure, 
habitual 1898, as it is at present enacted or as it may from time to time 
offenders. V of 

be amended, require a person to show cause why he should 
1898. 

not be ordered to execute a bond for his good behaviour, the 

Magistrate may in lieu of or in addition ta so doing require 
such person to show cause why an order of restriction should 

not be made against him. 

Joint proceedings (h) If  the Magistrate in addition to requiring such 
and record. person to show cause why he should not be ordered to execute 

a bond for his good behaviow, requires him to show cause 
why an order of restriction should not be made against him, 
the proceedings in respect of the order of resh-iction.may be 

taken jointly with the proceedings in respect of sec&itY and 
may be entered in and fonn part of the same record. 

I. Snbstitntcd for (he word Tunjab" by theAdaptation of Laws Ordcr, 1968. 
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1914 : Ph. Act  11 1 ~{~.s.r,lclc .I rtlx r 2 1 .  I I , \ I ~  i17:\r 39.3 
Oi.'I l:\l)I:t{,< 

4. When a Magistrate deems i t necessaiy to require Prczcdurcirl 

a pelson to show cause why an order ofrestriction should not making0rdcr o' 

l x  made against him,  he shall fnllow ns nearly as may be thc 
rrstricliun. 

v ,r procedure laid down m sections 1 12, L 13, t 1 4. 1 15, and 1 f 7 

I 898, of thc Code of Criminal Procedure, 1898. 

Provided that- 

the order in writing referred to in section I 1  2 o f  

the said Code shall in addition to setting forth the 

substance of thc information received. state the 
term not exceeding three years during which the 

order of restriction shall E>e in force; but it need 
not state whether the order of restriction shall be 

an order restricting the person to a i y  area or 
requiring him to report himqetf or doing both; and 

(2) forthepurpos~ofsection1:7(2)ofthesaidCode 

an order of restriction shall be deemed to he 

equivalent to an order requiring security for good 
behaviom 

5. Theprovisioos ofsection90 oftheCadeof Issueofwarrant 

v or Criminal procedure, 1898, shall be applicable to proceedings in lieu ofor in 

189s. under this k t  as ifthey were proceedings under the said Code. addition to 

SWnmom. 

6. Ifuponenqujlmadeinaccordancewiththe Dischargcof 

pl-cceding sections the Magistrate. is of opinion that no order pason informed 

of restrictjon is necessary, the Magisuate shall make an mtry against 

to that effect on the record, and if he doks not nrder the 

execution of a bond For good behaviour he shalI if such person 
n is in custody only for purposes of the enquiry release him or if 
such person is not in custody discharge him. 

' 

7. Jf upon .enquW as aforesaid the Magistrate is of Makingor order 
opinion that an order of restriction should be made against ofrestriction. 

any person in respect of whom the enquiry is being made, the 

Magistrate shall make an order accordingly. 

1. Proviso omiued by East Punjab Act, No. XXI of 1949, scctiw 2. 
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Order of 
rrstriction undcr 

sccdon 123 (3) of 

Criminal 
Procedure Code. 

Order of 
r afriction 
against convicted 
offender. 

M a s  of 
livclihwd within 
area of 
r h c t i o n .  

Change of area 
whcre means of 
livelihood arc 
insufficient. 

BL)J I S  I I t I I I I I 1 1914 : Ph. Act I1 
< ~l- l ' l . , \ l  Ith; 

In his  ot+dcr under this section tilt: Mxgistrute shall state 

whether the said person shall be restricted in- his movements 

01. shall be ~.equired to report himself, or both. 'The nrder shall 
conform to any rules made by the '[S tatel Ciove~nment under 
section 16 and shaII specify the area and the nature of the 
restrictions to be imposed and the places and the times and 

mode of report, as the case may be. 

No order of restriction shall be for a tern exceeding 

three yem or for a term longer than that specified in the order 

under section 4. 

8. (1) An order passed by a Sessions ~udge under 
V of 

section I 23(3) of the Code of Criminal Procedure, 1 898, may I ssx. 
'@ in addition to] an order of restriction for the same or a 

less period. 

. 2 In any case in which a Court or Magistrate is 

empowered to take action against any convicted person under 

section 565 of the Code of Criminal Procedure,1898, such 
of 

Court or Magistrate may if it or he thinks fit at the time of 1898. 
passing sentence on such person and in lieu of passing an order 

under the said section make an order of restriction agGst 

such person for a period not exceeding three years fiom the 

date of the expiry-of such sentence. 

(3) If such conviction is set aside on appeal or 

otherwise, such order shall become void. 

9. (1) No order shall be made restricting any person to 

any area unless the Court or Magistrate rnaking the order is 
satisfied that such person has adequate means of earning his 
livelihood within the area of restriction : 

Provided that &fore making such order the Court or 

Magistrate shall record and consider any objection which such 
person may urge in regard to the area proposed. 

(2) If at any time any person against whom an order 
of restriction has been passed under this Act satisfies the Court 

or Magistrate passing the order or the District Magistrate that 

1. Substituled for the word "Proviticial" by h c  Adaphtion of Lillvs Ordcr, 1950. 

2. Substituted Tor thc words "substitute for an ordcr requiring security",-by Easl 

Punjab Act XXI of 1949, section 3. 
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he has no suf ic ien~  means of eatning his livslihuod within the 

area 1.o which be is restricted the Court or Magistrate shall 

cltar~ge the  area. 

10. The District Magistrate may at any time for 

sufficient reasons to be recorded in writing cancel any order 

of restriction passed by any Court having jurisdiction in his 

district. 

11. The District Magistrate may at any time change 
the area to which the movements of any person have been 
restricted by an order of restriction passed urider this Act : 

Provided that such person shaII be given an opportunity 
of showing cause why such change should not be made. 

12. When an order requiring security for good 

behaviour has been made against any person under section 11 8 

V of 
of the Code of Criminal Procedure, 1898, by any Court whether 

Lg98. before or afkr this Act comes into force, the Distict Magistrate 
may at any time before the period ofsecurity has expired ' [make 

in addition] an order of restriction : 

Provided that- 

(a) the period of the order of restriction shall not 

exceed the unexpired period of security; and 

@) no order of restriction shall be passed against any 
person under this section until he has been given 
an opportunity of showing cause why such order 

should not be passed. 

'113, Any person against whom an order or restriction 

has been passed under this Act, may prefer an apped,- 

( a  to the District Magistrate, if such order has been 
made by an Executive ~ a ~ $ h a t e  subordinate to 

him; 

(b) to the Chief Judicial Magistrate, if such order has 

been made by a Judicial Magistrate subordinate to  

him ; 

Power i o  canccl 

order of 
rculrictian. 

Powcr 10 vary 
a r a  of 
restriction. 

Powcr lo add 
ordcr of 
resiriction to 

bond for good 
behaviaur. 

Appeal- 

1. Substituted for the words "subsihutc tl~erefor" by East Punjab Act, 2 1 of 1949, 

scdon 4. 
2. Subslituted by Punjab Act 25 of 1964, section 2, Schcdulc, Part KIJ. 
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Applicability of 
(11 c Code of 
Crin~inal 
Procedure to 

appeals and 
revisions. 

Arrcsl of person 
found beyond 
prtxccibed limits. 

1 - 1  i I I 1 1 I I .  1 191 4 : Ph. Act l l 
( l l - ' l ~ i , \ $  jl,l<:< 

/r.l t o  thc court o t  Sessiorl, i l  such order has beer1 

made by the District Magistrate or the Chiet' 
Jildicial Magistrate ; 

(rl) to the High Court, in any other case.] 

14. The provisions of the Code of Criminal Procedure, 

1 898, shall be applicable to appeals and petitions of revision v or 

under this Act as if they were appeals and petitio~~s of revision 1398- 

presented undcr the said Code. 

15. (1) If any person against whom an order of 

restriction undcr this Act has been passed is  found in any place 

beyond the area to which his movements have been restricted, 

without the pass prescriid by the rules made under this Act, 

or at a time or in a place not permitted by the conditions of his 

pass, he may be arrested without warrant by any police oficer, 

zaildar, inamdar, village headman or village watchman. 

(2) Any person, not being a police officer, making an 

arrest under t his section shall without unnecessary delay make 

over the person so arrested to a police oEcer, or, in the absence 
of a police officer, take or send such person to the nearest 

police station. 

16. The '[State] Government may make rules to 

provide for and regulate- 

(i) the areas to which persons may Ix restricted under 

this Act and the nature of the restrictions to be 

observed by them ; 

(ii) the timesand placesat whichandthemode in 
which persons shall report themselves when 

required to do so under this Act ; 

(iig the conditions as to hol&g.passes under which 
persons may be permitted to leave the area to 

which their movements have been restricted ; ,: 
(iv) the conditions to be inserted in any such pass in 

regard to- 

I. ~ubstituted for the word Wovhcial" by tlle Adaplation of laws Order, 1950. 
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19 14 : Ph. Acf I t  1 K I ~ S ' l ' K l ( " t ' l ~ ) ~  ( ,I; I  l ~ \ l ~ f ' l ' l  L \ I .  397 
~ ~ l ~ ' l ~ f : ~ l ) l ~ K S  

((1) the places to which the holde~. O F  the pass may or 

may not go ; 

I the persons befut-c whom tiurn lime lo time he shall 

be bound to present himself; and 

(c) Lhe time during which he may be absent. 

17. (1) Whoever being a person against whom an order of Penalti=. 

restriction uuder this Act has been passed violates such order or any 

rulc made under this Act, shall on conviction by a '[Judicial 

Magistrate] of the first class be punished- 

()  on afirst conviction with imprisonment ofeither 

description for a term which may extend to one year, 

or with fine, or with both; 

fi) on a second conviction with imprisonment of either 

description for a term which may extend to two 

years; 

(c) on any subsequent conviction with imprisonment 

of either description for a term which may extend 

to three years. 

(2) In computing the period for which an order of restriction Period of 

shall remain in force, any period of imprisonment undergone in i m ~ r i m m m l t ~  

execution of a sentence passed under subsection ( I )  of this section be 

shall be excluded. 
perid of order 01 

r&ction. 

1. Substituted for the word 'Tulagistrate" by U a b  Act, 25 of 1964, section 2, 
Schedule. 
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168 HM.YANA GOVT (EXI'RA.), JUI-?r' 8. 2004 
(ASAR. 17. 1926 SAKA) 

LBGISLATlVE DEPARTMENT 

Notification 

The 8th July, 2004 

No. Leg. 1612004.-The follo\\,ing Act of the Legislature of the Statc of 

Haryana received the assent of the Governor of  Haryana on the 5th July. 2004, 

and is hereby published for general information :- 

,.:- .... -~=:. ~ 

-. Haryaoa Act No. 14 of 2004 
E?: .- ~' 

--.. ~. . .. .. ~ .. ~ 

THE RES'IRICTION OF H.ABTTU!\L OFFENDERS (PUNJAB) 
. . 

. ~ 

..~ HARYANA REPEAL ACT: 2004 

. ,b 

ACT 

to rcpenl the Resrriciion of ?/abirual Offenders (Pitr~job) ACI. 1918. 

in irs npplicorion lo dre S ~ n t e  qf!/ar?;a~ra. 

BE it enacted by the L.egislature of the State of Harysna in rhe Fifty-fifth 

Year of the Reptlhlic of India, as follows :- 

I. This Acl may be called the Kestriction of Habitual Offenders (Punjahl 

Haryana Repeal Act, 2004. 

2. The Restriction of Habitual Offenders (Pun!ah) Act, 19 18 (Punjab Act 

No. 5 of 1918). 1s hereby repealed : 

Provided that such repeal shall not affect- 

(a) the prevlous opelation of the , \ c ~  so repetlled or anything duly 

dons or suffer& thereunder; or 

(h) any right, privilege, obligation or liability acquired, accrued L I I ~  

~ncurred under the Act so repealcd; or 

(c) any penalty, forfeiture or punishment incurred in respect of any 

offence comlnltlcd against the Act so repealed; or 
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( M A R  17, 1926 Sb.K..A) 
a 

(d! any investigation, !egnl proceeding or rcmed:: in respect of any 

such right, privilegr. obligation. Ilab~lity. penillty. iurfeiiurc or 

punishmcn~ RS sforesa~d;  

and any such investigation, legal proceeding or  rernecly may b t  instituled. 

ontinued u r  enforccd. and any such penalty. forfeiture o r  punist~rner~t may be 

rnposed, as if this Act had not been passed : 

Provided further that anything done or  an)' scrion taken under the Act 

o repealed shall be deemed to have been done  o r  take11 under lhis Act. and shall 

ntinue to be in force accordingly, unless itlid until superseded by anything dnnc  

R. S. MADAN. 

Secreiary to Government, Hzryi?na, 

Legislative Department. 

37886-L.R-H.G.P.. Chd. 
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